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DIRECTORATE OF EDUCATION
NOTIFICATION
Delhi, the 16th May, 2013

No. F. D.E. 4(6)(210)/E.TV/2003/Pt-1/510.—In exercise of the powers conferred by the proviso to arficle 309 ofthe
Constitution read with the Government of India, Ministry of Home Affairs Notification No. F.27/59-Him (1) dated the 13th
July, 1959, and in supersession of this Government’s Notification No. E. 26(49)/59-R & S dated the 28th June, 1960, the T.L.
Governor of the National Capital Territory of Delhi, hereby makes the following ruies regulating the method ol recruitment
to the post of Assistant Teacher (Primary) in the Directorate of Education, Government of NCT of Delhi, namely -~

1. Short title and commencement. - (1) These rules may be called the Directorate of Education,
Assistant Teacher (Primary} Recruitment Rules, 2013 ) '
{2) They shall come into force with effect from the date of their publication in the Delhi Gazette.

2. Number of p05ts, classification and scale of pay. - The number of the said post, its classification

and the scale of pay attached thereto shall be as specified in columns (2} to (4) of the said Schedule
annexed to these rules.

3 Method of recruitment, age-limit, quéﬁﬁcation etc.- The method of recruitment to the said post, -
age limit, qualifications and other ;malt'ters connected therewith, shall be as sp_eciﬁed in columns (5)
to {13) of the said 5chedule.

4. Disqualifications. — No person,-
- {a) Who has entered into or contracted a marriage with a person having a spouse living, or
{b) Who having a spouse living, has entered into or contracted a marriage with a person,

shall be eligible for appointmént to the said post:

Provided that the Government may, if satisfied that such marriage is permissible under the personal
law applicable to such person and the other party to the marriage and that there are other grounds for
so doing exempt any person from the operation of this rule.
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5. Power to relax.- Where the Government is of the opinion that it is necessary or expedient so to do,.
it may, by order and for reasons to be recorded in writing, relax any of the prowsmns of these rules with
respect to any class or category of persons.

6. Saving. — Nothing in these rules shall affect reservations, relaxation of age-limit and other
concessions required to be provided for the Scheduled Castes, the Scheduled Tribes, and other special
categories of persons in accordance with the orders issued by the Central Government from time to

time in this regard.

SCHEDULE
Recruitment Rules for the post of Assistant Teacher (Primary) under the
Directorate of Education, Government of National Capital Territory of Delhi /
‘Name of the { Number of Classification Pay Band & ' | Whether
Post Posts ' Grade Selection post
Pay/Pay or Non-
Scale Selection post
1. 2. _ 3. 4, ' 5.
Assistant 4016* (2013) | GCS Group "B”, | (PB-2) Not Applicable.
Teacher *subject to Non-Gazetted, - | Rs. 9300- '
(Primary) variation Non Ministerial 34,800
dependent on (Grade Pay -
workload Rs. 4200)
Age-limit for Educational and other qualifications | Whether age Period of
| direct recruits i required for direct recruits and educational | probation,
B : qualifications if any
prescribed for
direct recruits
will apply in
y ;| case of
. promotes
6. o 7. - 8. 9,
Not exceeding [Essential:- Not Applicable 2 Years
30 Years. 1. Senior Secondary (or its
Note1: equivalent) with at least 50%
Relaxable  for marks and 2-years Diploma in .
Government Elementary  Education  (by ‘
Servants up to whatever name known) from a .
5 years in recognized Board. : v
-accordance with . - OR. N
the instructions Senior Secondary. (or its| ;
or orders issued equivalent) with at least 45% :
by the Central marks and 2-years Diploma in
Government. .Elementary Education  (by
whatever name known) in
Note2: The accordance with the NCTE|
crucial date for (Recognition Norms and ,
E[chdure) rem -2002, 1 ‘ 1
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| éée-i.i-mit shall

be the closing
date for receipt
of applications
from candidates
in India (and
not the closing
date prescribed
for - those in

OR . _

Senior Secondary  (or its

equivalent) with at least 50%

. marks and 4-years Bachelor of

. Elementary Education
(B.ELEd.). '
OR

Senior = Secondary . (or its

Assam, equivalent) with at least 50% i
Meghalaya, marks and 2-year Diploma in
Arunachal Education (Special Education)
Pradesh, from a recongnized Board.
Mizoram,

| Manipur, OR

Nagaland, Graduation and two vyears
Tripura, Sikkim, Diploma in Elementary
Ladhakh Education (by whatever name

Division of J&K
State, Lahul &
Spiti  Districts
and Pangi Sub-
division of
Chamba District
of Himachal
Pradesh,

Andaman &

Nicobar islands |

or
Lakshadweep).

known) from a recognized
Board.

2. Pass in the Central Teacher
Eligibility Test - (CTET)
conducted by the Central Board
of Secondary Education | _
(CBSE).

3. Must have passed Hindi or Urdu
or Punjabi or English as a
subject at Secondary level. '

Sy

—

NOTE-1: Relaxation up to 5% in
the qualifying marks shall be
allowed to the candidates
belonging to reserved categories
such as SC/ST/OBC/PH.

NOTE-2: Qualifications are
relaxable at the discretion of the
Competent Authority, for reasons
to be recorded in writing in the
case of candidates otherwise well
gualified. . ' :
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Method of In case of : If a DPC exists, what | Circumstances
recruitment: recruitment by is its compaosition in which UPSC
Whether by direct | promotion/ to be
recruitment or by deputation/absorpti : consulted in
promotion or by on, grades from : making
deputation/absorpt | which _ recruitment.
ion and percentage promotion/deputati
of the posts to be | on/ absorption to
filled by various | be made.
methods

10. 11. 12. 13,
By Direct Not Applicable . | Group “B” DPC (For | Consuitation
Recruitment considering ' with UPSC not
' confirmation):- necessary.
1.Secretary
(Education),
Government of NCT of
Delhi -Chairman
2 Director (Education),
Government of NCT of
Delhi ~-Member
3 Additional.Director/
Additional Secretary/
Joint Secretary
- | (Education),
= Government of NCT of
Delhi -Member
. By Order and in the Name of the Lt. Governor
i ¢/  of'the National Capital Territory of Delhi,
Dr. MADHU TEOTIA, Addl. Secy, Education
W|ren Tg A weanr faurr
st -
fewett, 16 W8, 2013 )

W, U, SR CHOATA. /67 /98 /. /163, — e 18 wenur Fraamet, 1945 % Fr 152 qefaq FREFED
IUURI (1) S ey wE o fraE, 1940 (23 H 1940) & WU ® S § o suau, feel g
TR &7 faeelt TR 8t TN HAR ST, TH.GR.3M./39FRe, "t fafren 1fa w1 v frammee @& swota
T X VI & 3299 2 feeeht 1 T oy &, Teeedt e & fam st wiverd e f o 2 fom oed oy

YEH W T I
T T & oot &

IR & SN T a9 TTh AR W,
TH. F g9, 39-9fEy
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HEALTH AND FAMILY WELFARE DEFARTMENT
NOTIFICATION
Delhi, the 16th May, 2013

No. F. DISMH/6/7/98/ Admn./163.—In pursuance of Rule 152 read with clause (i) of Rule 2 of the Drugs and
Cosmetics Rules, 1945 framed under the provision of the Drugs and Cosmetics Act, 1940 (23 of 1940), the Lt. Governor
of Natjonal Capital Territory of Delhi is pleased to appoint Dr. Nilesh Kumar Ahuja, SMO/Dy. Director (ISM), Dte. of
ISM&H, Government of NCT of Dethi as Licensing Authority for the purpose of the part X VI of the said rule for the whole
of the National Capital Territory of Delhi. :

By Order and in the Name of
Lt. Governor of National Capital Territory of Delhi,

S.K.SACHAN, Dy. Secy.

TE (qfew-2) fawm :
arfirgeram
fewelt, 16 73, 2013
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gqrr@amwfrmﬁﬁﬁm,-ﬁﬁﬂmmmﬁmg@mﬁmaﬁwmﬁmmumﬁﬁw
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1. AT e &t S ow. Tawar e 3TETR
2. HFFE e St gEeE AR A — W&
3ma=ﬁa=am&ﬁweﬁnﬁra°maﬁwa — T

HOME (POLICE-T) DEPARTMENT
“..NQTIFICATIONS
Delhi, the 16th May, 2013

No.F. 2/11/890-HP-11/Pt/3612.—In supersession of this Government's Notification No. F. 2/11/89-HP-1/Part/
3356-57 dated the 19-05-2010 issued in this regard and in exercise of the powers conferred by clause (a) of section 8 rcad
with clause (f) of section 2 of the Conservation of Foreign Exchange and Prevention of Smuggling Activities Act, 1974 (52
of 1974), the Lt. Governor of the National Capital Territory of Delhi, on the recommendation of the Hon'ble Chief Justice of
the High Court of Delhi, is pleased to constitute the Advisory Board consisting of the following Hon'ble Judges of the High
Court of Delhi for the purpose of the said Act with immediate effect——

(1) Hor'ble Mr. Justice G. S. Sistani — Chairman
(2) Hon'ble Mr. Justice Sudershan Kumar Misra —-Member
(3) Hon'blé Ms. Justice Veena Birbal — Member

W, W 2/11/1989 /7% Yfe®-2/@UE/3620.— T WHN F1 3@ TEy W WM AfggET g

WL 2/11/1989/F% YFE-2/@vE/3367-74 TEATH 19-05-2010  TFFHU H U ARSI UH A e SHovaTF aeqal i
- gfg stfefrm, 1980 (1980 1 ifafd 7) & U 2 F @ (1) ER Ve QRRE T i g U Teee e e

#Wﬁ,ﬁﬁﬁmwﬁnﬂﬁag@mﬁmﬁwq{mumﬁﬁwﬁaﬁmﬁuﬁm@ﬁﬁ,
freell wee =Taer Frefafen =T # weweR ff el W €

. Ay = ot S o, feadE — s
2. B gy o gEe AR A — WEH
3, A =t st S e — WL
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Ne. F. 2/11/89-HP-11/Pt/3620.—In supersession of this Govemment's Notification No. F. 2/11/89-HP-Il/Part/
3367-74 dated the 19-05-2010 issued in this regard and in exercise of the powers conferred by section 9 read with
clause {c) of section 2 of the Prervation of Black Marketing and mamtenance of Supplies of Essential Commodities Act, 1980
(7 of 1980), the Lt. Governor of the National Capital Territory of Delhi, on the recommendation of the Hon'ble Chief Justice
of the High Court of Delhi, is pleased to constitute the Advisory Board consisting of the following Hon'ble Judges of the
High Court of Delhi for the purpose of the said Act with immediate ¢ffect:-

(1 ) Hon'ble Mr. Justice G. S. Sistani - Chairman
(2} Hon'ble Mr. Justice Sudershan Kumar Misra - —Member ’
i {3) Hon'ble Ms. Justice Veena Birbal ~-- Member
( TTaeT feraamn) ;

w, E. 11/36/gTUT/2011/78 QR-11/3651,— Tafy foeg fwampem (Fapm) sfufmEm, 1976 (1976 T

© 37) U 2 ® @O (W) & Y uisd BUE (T.) T YET Vi +1 WE F g Uy aeart 67 el % sneaae

TEEH N oA afas Y, wym wfEm (), U TeEl a4 et maR & fofy favg feammems (Freamon)
AR, 1967 (1967 1 37) & farfa werHg Wit & w9 ¥ faf1fie w@ & |

T T A et &

IR & AARY | T 39 TH W
N . . fire, ataf W (8)
(Establish Department)

No.F. 11/36/UAPA/2011/HP-11/3651.—1In exercise of the powers conferred by clause (¢) read with clause (j) of
section 2 of the Unlawfy] Activities (Prevention) Act, 1967 (37 of 1967), the Lt. Governor of the National Capital Territory of
Delhi, hereby specifies Shri Arvind Ray, Principal Secretary (Home), Government of National Capital Terntory of Delhi to be
the Designated Authority under the Unlawful Activities (Prevention) Act, 1967 (37 of 1967).

By Order and in the Name of the
Lt. Governor of the National Capital Territory of Delhi,

G P. SINGH, Addl. Secy. (Home)

W, W 2/11/1989,/% QRTE-2/@ULT/3628,— 30 TR Ft 3@ T H S sfagEd wem
L. 2/11/1989/5% YE-2/48S/3359-66 T 19-05-2010 % Stferem = Teiielt Toméal T6 e vare % ol = H
Aehem sfufier, 1988 (1988 1 46) 1 €10 2 % @V (S) % W -wied ¥m 9 % WS (F) TR TR R F1 5@
F 5L UL T 2 faoel! & Suverard, el 39 e % A e et w5 ST o e 3 o
Fg st & waiem % ford, feeelt 5=a e fretferas = #1 Tersr ek wfeg @ € 10

L. AFER e & . . famard — HAY
2. TrAATg = St geelE e fas — e
2. A =t simfa d e — e

Ne. F. 2/11/89-HP-1L/Pt/3628 —In supersession of this Governrnent's Notification No. F. 2/11/89-HP-11/Part/
3359-66 dated the 19-05-2010 issued in this regard and in exercise of the powers conferred by clause (a) of section (9) read
with clause (g) of section 2 of the Prevention of 1ilicit Traffic in Narcotics Drugs and Psychotropic Substances Act, 1988
(46 0f 1988), the Lt. Governor of the National Capital Territory of Delhi, on the recommendation of the Hon'ble Chief Justice

o2 25133
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*

of the High Court of Delhi, is pleased to constitute the Advisory Board consisting of the following Hon'ble Judges of the

ngh Court of Delhi for the purpose of the said Act with immediate effect:-

(1) Hon'ble Mr. Justice G. S. Sistani — Chairman
(2) Hon'ble Mr. Justice Sudershan Kumar Misra — Member
{3) Hon'ble Ms. Justice Veena Birbal, : — Member .'

9, W 2/11/1989 /7% QiAW-2/WUE/3636,— TH WEHN F T8 A o W AGgTT wEm
B, 2/11/1989/7F YfeTd-2/@S/3383-90 Tl 19-05-2010 & Hfsraor § qe et geen fefam, 1980 (1980 H1
AT 65) H U 2 F WU (T) F I HEd 41 9 ERI YW WAl & WA wd gu U TauE a8 feeet &
SR, feet Tea e & A ged iy 1 fawfen W o wE 8 wia sttufm & v fed,
feestt 5w warawe Frefafaa =il #) geresr gty s we@ € |

1. A =asrer o <t T, fewer — Y ,
2. A =ity of geYH AR frsn — He=
3w = s e e — |5

No. E. 2/11/89-HP-II/P/3636.—In supersession of this Government's Notification No. F. 2/11/89-HP-1V/Part/
3375-82 dated the 19-05-2010 issued in this regard and in exercise of the powers conferred by section (9) read
with clause {e} of section 2 of the National Security Act, 1980 (65 of 1980), the Lt. Governor of the National Capital Territory
of Delhi, on the recommendation of the Hon'ble Chief Justice of the High Court of Delhi, is pleased to constitute the
Advisory Board consisting of the following Hon'ble Judges of the High Court of Delhi for the purpose of the said Act with
immediate effect—

(¥ Hon'ble Mr. Justice G. 8. Sistani «— Chairman
{2) Hon'ble Mr. Justice Sudershan Kumar Misra — Member
(3) Hon'ble Ms. Justice Veena Birbal — Member

. T, 2/11/1989/11%‘ feE-2/GU8/3604,— 30 TR F T@ GE- W S AEGET HST
1. 2/11/1989/78 Yer-2/E/3375-82 T 19-05-2010 % ifeshear & qan v T & feelt Fo g Yo e
T AW, 1953 (1953wwaﬁrﬁm12)ﬁw7m’tww®)mmwﬁﬂaﬁmmm@mmu
i o faeet 3 TR, foee 3v e 3 A qen =i ) faeiE W A gam @ st st

wEeT & ford, e wo =mares Frefafem = 9 gogen wfafs afss #@ 2 )

1. AT e st S T, fear — FaE
2. wEE =iy ot geei wEw frs — W@
2, A =raser sfafd st e - T

| et r A e #

STV F ARA W G I TH W,

\ ., =, faand, 39-wiaa (%)

No. F. 2/11/89-HP-1I/Pt/3604.—In supersession of this Government's Notification No. F. 2/11/89-HP-H/Part/
3383-90 dated the 19-05-2010 issued in this regard and in exercise of the powers conferred by sub-section (9)
of section 7 of the Punjab Security of State Act, 1953 (Punjab Act 12 01 1953) as extended to the National Capital Territory
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of Delhi, the Lt. Governor of the National Capital Territory of Dethi, on the recommendation of the Hon'ble Chief Justice of
the High Court of Delhi, is pleased to constitute the Advisory Board consisting of the following Hon'ble Judges of the High
Court of Dethi for the purpose of the said Act with immediate effect:——

(1) Hon'ble Mr. Justice G. S. Sistant — Chairman
{2) Hon'ble Mr. Justice Sudershan Kumar Misra — Member
{3) Hon'ble Ms. Justice Veena Birbal — Member
i By Order and in the Name of V .
Lt. Governor of National Capital Territory of Dethi,
l B. K. TTIWARI, Dy. Secy. (Honllc)
wigtt fawm foam
srfergeT
feeetl, 16 1, 2013

|, H 16(12)/97 /A8 S/ 327 — fioeht S W st 1998 (1998 @1 el aifufm wem 4) =
IR 2 F T (W) S w7 S0 51 % o ufsa # % i froel s aid g0 S I e mem Mt ® R
14-07-2011 % ARIMIER feeht s a2, e sTafafes % 92w Frfes & fou smavrs i v T2t Rkt )
I GH1 8 TR =y e s #

Rech oo @S # frs argfefis @ w @ foy wdf @ vavak Rt |

- R R R R R R ST S g———
qarf fafem 2013 FEr SR |
2 AT — 3 fafvam gl wae A @GR e § e v @ R am @
3. qal @t we affwor 3R A9 ¢ el @1 e GHeT fiever qun
§H G 9T IR S & G 2 W 4 Sfewfen fevr & eeER €
4 udl A ugghy, sy W U9 e Avaan - 9w uel @ ulf @ aeef e W drmamt aen
S FM 30 el 3 SR @ BT 5 W 13 W Sfeafd v @ eRER g
5. FaymEn : 98 @f
(@) fora ol o0 wfd 9 R ofy/oeh hfaa & 3 R ax forr 2 ot amm fmr 2
SRraT
() ROt goelt o /af @ ofifde ved gu foelt &t @ e faare @ fomm @, o faell o2
W R @ o dma e - .
wed feeell ot 91€ afe g9 9 9wy @ 0 @l @ e @ ey v woan] 4 dafie
BA & FHald U2 e 2 oreh & vl 39 faw o v @ R o e o € e el @
74 fafiam & g0 & Hadr 2
6. Frafm o : R A O3 A Frfi S @ o 2 ww g A O R frgfm @ Ry PefRe
R

e & R BN ORI UE O e YA o ol ar s gud e e W ek
, W U UT @ Wi @ U SUeRT 7 BR @ AR 9 € @ 7 9TE U9 @) ol seiaw
st 4 |fferd gl | !

7 R wem o AR o I SR s a8y Ret aeer o 7w R o o
T HTRAD Al WG &, T8 WCW <N, flem A dRvll @ REE T g WO a9
T % oerAel W R A At sean o @ afim @ g9 fafeE @ wee A Rilaa wem @
[EN B )

8 T - ﬁﬁﬁaﬁﬁﬁsﬁﬁwmmmwwaﬁm%?%gﬁmg
Wﬁﬁ%hm@%mmﬁ@mmmwmwﬁ
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URBAN DEVELOPMENT DEPARTMENT
NOTFIFICATION ' v
Delhi, the 16th May, 2013 '
No. F. 16(12)/97/UD/W/327.—The following Recruitment and Promotion Regulations made by the Delhi Water

ReBos¥s/tz - L

Beard under Clause (m) sub-section {2) of Section 109 read with sections 7 and 51 of the Delhi Water Board Act, 1998 (Delbi
Act No.4 of 1998) vide Competent Authority orders dated 14-07-2011 necessary for appointment to the post of Jumor
Stenographers in the Delhi Water Board, Delhi are hereby published below for general information, namely : -
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RECRUITMENT AND PROMOTION REGULATIONS FOR THE POST OF JUNIOR

STENOGRAPHER IN DELHI JAL BOARD DELHI.

'1_. Short title and commencement - These regulations may be _calle-d the

. Junior Stenographer in Delhi Jal Board Recruitment and promotion
-Regulations , 2013.

2. Application -They shall apply to the post specified in column No. 1 of the

schedule hereto annexed.

3. Number of posts, classification and scale of pay- The number of posts,
their classification and the scale of pay attached there to shall be as specified in

~ columns 2 to 4 of the said Schedule.

4. Method of recruitment, age limit and other gualifications - The
method of recruitment to the said posts, age limit, qualifications and other

- matters connected therewith shall be as specified in columns 5 to 13 of the said

Schedule.

S. Disqualifications - No person, -
{a) Who has entered or contracted a marriage with person having a spouse
living ; or -
(b} Who having a spouse living, has entered into or contracted marriage with
any person ;
shall be eligible for appointment to any of the said posts;

Provided that Delhi Water Board, may, if satisfied that such a marriage is
permissible under the personal law applicable to such persons and the other
party to the marriage and there are other grounds for so doing, exempt any

. person from the operation of this regulation.

F]

. 6. Regular service - “Regular service” in relation to any grade means the period

or periods of service in the grade, rendered after selection in accordance with the
prescribed procedure of selection on long terms appointment to that grade and
shall include any period or periods during which an officer would have held a duty
post in that grade but for his being on leave or otherwise not being available for
holding such post. .

7. Power to Relax - Where the Government. of National Capital Territory of Delhi
is of the opinion that it is necessary or expedient so to do, it may by an order, for
reason to be recorded in writing, may relax any of the provisions of these
regulations with respect to any class or category of persons.

8. Saving - Nothing in these Regulations shall affect reservations and other
concessions required to be provided for the Scheduled Castes and  Scheduled
Tribes-and other special categories of persons in accordance with orders issued by
the Central Government from time to time in this regard.

9. Repeal-Deihi Administration Notification F. 9/2/81-LSG-1490 dated
27.02.1984 shall stand repealed from the date of issue of this notification.
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